CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD RENCH

ALLAHABAD
T.Ay No, 1465/87 ( w.p, 1987/84)
omt, M.Y3davees s evescsesscApplicant
Versus

Union of India and others, esececnses s A®SpoOndents,

Hon 'ble Mr, Justice U,C, Srivastava, V,C,
Hon b le M.r. KeCbayya, A M,

( By Hon'ble Mr, Justice U,C, Srivastava ‘JC)

The applicent filed a writ pe tition be fore
the High Court which by operaticn of law has been
transferred to this Tribunal for adjudication, She
prayed that a mandamus be issyed commending the ; |
O.Ps. not to treat the post of lecturer in Home Science
as reserved post and the O,p, may be directed to
promote her ss a permenent lectyrer in Hom® Science,
A preyer for cefiorari was also made for quashing
the appointment if any which has been made for i
member of Scheduled Tribe, The applicant when she
filed the writ petition was working as a lecturer
in N.E,Railway Girls Intermediate College, Gorakhpur
from 16,883 which institution was earlier s Primary
School and later on was upgraded to High School
and in the year 1968 the applicant was given L, T,
grade on 24,5,75. In the year 1979 the institution
Wés upgraded up to Intermediate College in six
subjects, Hindi, Economics, Civics, Sanskirt, History,
dand Socielogy,were recocnised subjectes in the
mst-.itutian. In 1683 recognition wes given for
“ppeintment of lecturer of Home Science umd English
and two new posts gﬁ crested which has given ri ce
to the instant suit.w
i It appears that the épplicent was
sppointed as lecturer in Home Science byt accarding
to the respondents her éppointment was only temporary
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and adhoc and it cam® to an end on 14,2,84 on
which date smt, Mariya Topo wds appointed after
due selection on regular basis, According te
the reSpunr.?en;cs there were 8 gg%ts and the &t-;gii?
which were meant for the rrnmbe:" 0f Scheduled i
Tribe was given to the member of Ceneral community,
:é the member of Scheduled Trike was not que lified
aid that is why fiee subsetquently vacant sest was
given to the member of Scheduled Tribe th;ugh
it wés not exactly on the ropster point and
there wias some disturbance +o the rojster point
for making appointment to the post of English
and Economics lecturer., The two posts which
were subsequently created were of English and Hope
Sclence and another teacher was appeinted in
English who was senior to the applicant and at
that time the applicant could not have been
sppointed and one post was reserved for Scheduyled
Iribe which was earlier not clven and that is why
this particular post was glven to the member of S/T,
3 learned counsel for the respondents
his broucht te our notice that +the applicent has
thus subsequently been selected and sppointed as
a lecturer on regular basis vide Order deted
6.7.89 a copy of which has been produced be fore
us. With the result that part of the relief
has been granted to the spplicant. The only guestien
which remains for consideration is as to whether
the epplicant will et seniority or Mrs, Msriya
Tope who was appo'inted lecturer in Home Science
in fact was not a member of Saheduled Tribe/,

In view of the fact that one ﬁ—g was to go

to the member of Scheduled Triﬁl;e and Mrs, Mgriya

Tope thouch it was net ststutory on the sams point
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has &lready been given the post which otherwise
would have cone to the member of Scheduled Tribe,
In case the pdst v have been carried forward
being a member of é:neral community who wes
dppointed, althouch it is very clear But it hes not
been stated that the post wes carrie d forward
that is why.the substantial justice has been done
in the case andthe applicant has been promoted.
No further relief can be crented to the applicant.
It is for® the spplicant to approach the authority
end the authority may consider the case of seniority

viswa-vis to decide {he case in accordsnce with law.

The spplication stands disposed of with these

-

observations, Z;?Hffff
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Dated: Allahgybad
nd Sept, ,1992
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